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Proposal for Southerm Gas Grid

*125. SHRI N. GIRI PRASAD: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the propos-
al f~r a Southern Gas Grid had been
ar-groved in principle by Government
ifong ago;

(b) if so, the details thereof and the
reasons for the delay in sanctioning the
project; and

(c) the steps proposed to be taken to
expedite implementation of the said prop-
osal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SH. T.R. BALLU):
(a) and (b) The concept of a Southern
Gas Grid was approved in principle by
the Government in 1992. Projectisation of
the grid may be delayed due to delays in
the feasibility studies for the import of
gas from Oman and Iran.

(¢) The prefeasibility study commis-
sioned by the Southern States to deter-
mine the requirements and locations of
gas based units has recently been -com-
pleted. The -Gas Authority of India Li-
mited (GAIL) is in touch with the con-
cerned authorities for expediting the
feasibility studies for the import of gas.
GAIL i$ also exploring the feasibility of
importing LNG for Southern India.
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Reservation in promotions for SCs/STs

*130. SHRI H. HANUMANTHAPPA:
Will the PRIME MINISTER be pleased
to state:

(a) by when Government propose to
issue the notification regarding reserva-
tions in promotion for SCs/STs in pur-
suance of Constitutional Amendment;
and

(b) what are the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS
(SHRI S.R. BALASUBRAMONIYAN):
(a) and (b) Action has already been
initiated to issue instructions in pursuance .
of the Constitutional (Seventy-Seventh
Amendment) Act, 1995 providing for
continuation of reservation in promotion
for SCs/STs beyond 15-11-1997.

Assistance to Gujarat under Indira Awas
Yojana

*131. SHRI RAJUBHAI A. PAR-
MAR: Will the Minister of RURAL
AREAS AND EMPLOYMENT be
pleased to state:

(a) whether the Central Government
have given any assistance for construction
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